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central ftdministratlue T^tibunal
ftlnoipal flanch, Neu .Oelhr.

f ( •\^J
Q.A, No.2464/95

Neu oelnl this the 16th day of April, 19?6.

• L., CK p vc Sinoh, nemb0r(A)Hon'ble Sh, «• an'y"*

Shri A.S, Rauat,

centra? Admlnistratiye Tribunal,
Principal Bench, ̂ Applicant
Nevj Q8l'ni-''''000To'

(Applicant in person)

versus

1  Union of India,
throuoh Secretary,
Ministry of Urban Development,
Nirman Bhauan,
Neu Delhi,'

2J The Director,
Directorate of Estates,
Nirtnan Bhauan,
Neu Delhi,

^ntral^Administrative Tribunal,
Principal Bench,
Faridkot House, oarhv^ RBsponciantG
New Delhi, (Proforma Party; " -p

By Advocate; MVSs Pratima K. Gupta
CRD£R(CRAL) ■

by Hon'ble Sh. 8,K, Singh, Member (A)

Heard the applicant in parson and the

learned counsel for the respondents.
The interim order uas passed en 30.01 oP'C

in the presence of the learned proxy counsel fox
the respondents uhen Qr,No,150, Type-Ill, . ,
Nagar, Neu Delhi uhich uas allotted to the
uas vacant on that date. The fact of interim ,
having been passed by the Tribunal uas not coxnunicaii,.
to the respondents either daliberarely by tno ;
learned proxy counsel for the respondorrts or that ^ ;
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the raspondants themselves deliberately allottad

the house to somebodyelse uho presumably h^s

the house. It amounts to a uilful defianco under

Contempt of Courts Act, 1971. There is an atterapt

uhich substantially undermines the administration

of justice or substantiallytends to undarmina the

coursre of administration of justice and the court

is bound to take cognizance of such wilful dcfiancG

suo moto. In the instant case, it is cleat that

there has been a deliberate attempt to tho

allotment made in favour of the applicant and bo

allot the quarter to somebodyalseJ This uac neither

just nor fair, Houever, the applicant statos that

he uill be satisfied if an C-ternativs- acc cm mod at ion

of the same type which was allotted to him in the

same locality is given to him. Ihe respondonto arc

directed to consider the alternative prayer of ths

applicant and allot him a quarter in the same

locality as par his entitlement, Iliay arc further

directed to comply with this order within ei period

of one month from the date of receipt of a certified

Copy of this order.

Uith the above direction, the 0, A, is

disposed of at the admission stage itse^ bye without

any order as to costs.

(8,Xa_3if!9h )
ilerabar (A)
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